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"1232. Shri Balbir Singh : Will the Chief Minister be pleased to state-—

(a) Whether the prograrme ‘Sarkar Apke Drwar’ Phase-I1l has been
started; and

(b} if 50, the details théreof ?
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Constraction of Railway Bridge

*1196. Shri J 3?.?:31”1‘3.513 Gupta : Will the Chief Minister be pleased to
state— ‘ ;
() Whether theré is xiy proposal under consideration of the Govt, to
construct a Rallway Bridge on the Ram Nagar-£achawa Road in
Karnal; and
() if so, the time by which the aforesaid proposal is likely to be
+ mmterialized ? ‘ '
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Dental Chairs

*1203. Shri Bhag Singh Chhattar : Will the Minister of State for Health
be pleased to state whether the Government has given any contract to any
Commpany/Instimation for the maintenance of Dental Chairs provided in Government
Hospitals and Primary Health Centres, in the State: if 50, the details thereof together
with the nuniber of chairs amongst them are in working condition at present ?
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Constraction of Veterinary Hospitals

%1207, Shri Balwant Singh Sadhaura : Wikl the Mimster of State for Animal
Husbandry be pleased to state the details of the amount sapctioned for the
construction of Veterinary Hospitals, Dispensaries and S M.C. in the ‘Statc during
the period from 25-7-1999 to 31-8-2002 7
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Pay Scale of Ayurvedic Dactors

*1218. Dr. Bishan Lal Saini : Will the Minister of State for Health be
Pleased to state whether there is any proposal under consideration of the

Government to grant pay scal to the Ayurvedic Doctors at par with the Allopathic
Doctors in the State ?
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Construction of a Siphon

*1204.  Shri Jasbir Mallour ; Will the Chief Minister be pleased to
state whether there is any proposal under consideration of the Government to
construct a Siphon over the Narwana Branch and Satluj-Yarmuna Link Canal at
w]lage Naggal (Ambala) to drain out the flood water; if so, the details thercof 7
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Saraswati Feeder
#1201.  ShriLila Ram : Wil the Chief Minister be pleased to state—

{a) Whether there is any proposal under consideration of the
Govermment to increase the capacity of Saraswati Feeder ; and

(b) if so, the time by which the aforessid proposal is likely to be
materiabized ?
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Amount spent on Repair/Construction of Roads by FLS.AM.B,

. *1219.  Ch. Nafe Singh Rathi : Will the Migister for Agriculture be
pleased fo state, the Constituency wise amount spent on the repair and newly
consiructed roads of Thajfar and Rohtak districts by the ¥ .8 A M.B. during the
period from 15th May, 1991 to 22nd May, 1996 and from 23:d May, 1996t 27th
Tuly, 1999 and from 1st Augast, 1999 to 3 lst Augmst, 2002 separately 7

i A9 (Wo wrafs R ) - Rre ooy 9 Smew F Teat TR G
=P o= i T et T e S Rraver R vew 17wt o 2 |
Forerererar arrare el o vee @ frmior ov fasd T8 e T e

Fo fouTTRAy & anEEw T (e At )

Fo 7 AH 15-5-879  23-5-969 1-8-99
22-5-98  27-7-99  31-8-02

1 2 3 4 5 &

() o g

0 TR $ g9l o1 PrAfer 15.45 1.76 8122
HEw o R ey 14.50 481.51

(i) mow TE wen! B AT 4,19 2.57 116.52

Agl H gemy T 4.11 47.36



ARIRT T o oo {1)io

1 2 3 4 . 5 6
(i) erommEre o Wi wr e 4653 - 2187 150.10
‘ TP o e b 1.16 49.51
(iv) ¥ o wewl m P 2385 2042 16688
Wt T G g T 9875
(V) e T wew! w1 i 6030 ¥ 199,52
W P ATET T 1838 30763

() Faandevs

O wews et e 24230 gm0 41068
e W HeHT IR 2521 - 638.07

i) faeng W% wow! w P 11326 3171 28340
B! E YT 101 - 4829 - B5.09
(i) == w4 wew = Feim 44.61 876 - . 58107
Wi diaee 298 1810 - 81470
V) wer + weH w Pl 17.80 spm - 200.64
| wEH WYY w1922 8340

v ol wewl e Pl 2.36 T

HEH BRE YW w2430

o srafirs g Wiy w%, e gomars B o  gue R s g g

o wemer: S 2 Wy .

- Wo sl Rig vy R, fren srov F aRTgRins ) W wewt @ Pt qx
18-6-1991 & 22-5-1996 o 15 oy 45 swik oud e famy 71 afw el
seitere off ¥ Wy F 23-5-1996 & 27-7-1990 9% oW ¥ wg ool we B T

e g FEERE o wewl @) gy ¥ f e sl % g o e d e
st fea T | et st & e el orer oft o weEw ¥ yes F R 14.50
e vl WY Y T ol T et 5 < 481,51 TR vl qergens o we
fesdy vrdr | git ove & wour F RN wewl ¥ Prefor = gEel emfi 3 < fyd 4,10
@ wud e T 19 ofe g sl & dier R 2,57 iy v o R Y e
Tty wrafly 3 T 116,32 wre o wef fsd T 3R TR @ e § weut o
e a7 UEelt ol & Qers e T den oy wt et e el wed amfy &
e Tk 4.1 @ oo = fsd o s et orafly & Siert 47,386,000 wrd wd
Tordr | gl Ay & wvsmrare T wew! % Pyafor & e v sy 4 46.53



{1320 R frm g 30 AFER, 2002

[ wreifes: e iy ]

BV site e arafy 7 fk 21, 87?;1@??@@?11%"&%%%%@%%
TF FIg 50 are wud wd el Y §1 wR, 5 wly F agel A qreng & Rre
GregTarE # wEel] S7afy ¥ e g ofw g orefh & I fnd e v 16 TEIR
B e fd vl ey T oty ¥ Siw 49 s 51 soR oY wd B T §1
(ferest) v, il e & &8 A T Wt & Pwfer ox oeel sl ¥ ateer 23,85 wra
T S o) oty & S 20.42 wrer o W B v ol e e 3 I
TP TS 66 o 88 TR B¢ et ford T 1 59 ey @ 49 % wswt ) g
% Torg el e @ < e st s fiere off e & oft v el T
Hafey & R 98 TRE 75 were eud wd el i E) (9w g s )

uﬂm&r:'@iﬁf&%mqﬁ?@%wwﬂ,waﬁl(ﬁqﬁm@}

St Yot g Hferart : = 4 @l 9o v & weet dediea sF TRy
il a7 9ga o GRS A B

Y ayemey : s e e woere o 42 ¥ e gt £ g W ¥ i)

wo waiees fig wy: whiey v, oot o O argel § ot vt & Pmfor oo
wge aafy % <R Rk 60.50 o T SR Ians o & e & w wEie TR
W H TR IS 90 W 52 5K T AT 48 FOR W &) i ok wd gy §1
0 7T W EEH T e un uwel oy F vy o gt el F et Selere
rfﬁ-&smr‘f15.38wwwﬁfﬁfﬁﬁ&ﬂﬁwﬁﬁhﬁwﬁmwmwmmﬁ
Tt & | et mew W eaw Rt A weg F T wew b Prefor e wedht aefy
% dier Ry 24.23 TR w0d o delione o o o W g WA ward) wa b
SN AN @Ry 19 W Ak 68 gur o w5 T EL e A weel B
T 5 T e ot S § o o sileme ot ¥ e § 26,21 ey
= ol T Wl et sl o S 6 we 36 wrg 7 wwry vod wd e
(& o smrs) gt oy & foetd A R wewl F Palor ¥ wri o ¥ geer wEw @
T AT i st araflr e 112,26 v vl afte adrenet oft ¥ o # Rek
31.71 @rg 0% wate s ey O anafyy & o 2 wRie BS e 40 TR wEd
9 e i fpy T €| 9wt T Tew # qema uy el worrre off & o 4§ Red
1.01 sireg a5 <= a1 ot W I H 48,20 T sl oy wardt el F e 66
wre Gyl wrd fod €1 Aen F = wowl o P F yeed) emfy ¥ sy oy o oft
%y F 44.61 srrey wad Sl S w9 & T F Rk 9.76 w wod s e
wafer ® 6 @i 81 @Ry 7 g9 99 WS g Y § 1 359 TNE Tewl @ JORg T
e} srop et ot & v o 2,18 one vud ol i @re o & T ¥ 16,10 I
T SR TR W B a8 WIS 14 W 70 TN Sud @Y fEY o g 2
TR ¥ gFe a9 SN wee) 5 17,30 g vud SN 5O e o % 9+
T T ot e afik g el # S 2 FE 00 Wi 64 F9R T w gy
€15l eT O wew] # 9oe W W9 @ S 6 od § 7% 99 Ty off ol wd



RIS 9 6 9o (1)1

fea afre At arer o & wror i 19,22 am v s AR O § e 33.30 W
) e Tl o g & ) Qe d oge sl ¥ < T gewl ue 2 W 36 weR
wud wd gy & | 70l 7w wm e € e § 79 e w1 aet =Rl A | 9
TE Eaw wey B geF Niw & Wy @l ¥ g w vl ¥ ol 9w ™ v
24 T 30 wore vl wd ey g £ 1 e S Reet e sy & (9T o =) W
T B o B O AT @ R o) o aterd B wne o) o W AW 9
T o W e el Wi 801 I O wre F omiy A T g 9% we o Ny oy
arw w1 enfiy F far R

oft WA WET W - o e, #nd ¥ g 4w g 7w o verw
wyere S % Wil Ager el awr Ta @ d s S B oft 4§ g
Tl gey ¥ T wEw & R o) aga ot Tt o far e 2 anudy
ez ¥ arpdier wE i 3 TR fF 1987 @ 1991 9 amfy % IRy wde & el
iR AfTe e ey g off e oo off 99 I e aw wen @ $ig Ny ol
T2 &, aw Rbwy ey 9% By & wnel 7 ()

ot sveet ;7 W T S Ree W &1 e 48 o)

o w1ip fg vt : wlfimy v, Hndy oft gesre eren off & e § e
foreerer % @ W v2 & afte sfvarn § fre o v o wid @ il v wde R
TR E5] & T TET g | g wied, et ardf o s B vy § angd 5o
4 e T e ot S T we F & g e e o e v 474

T Y 9 ofT =R S v dreran ot o wea A &mdgmsgm
maﬁﬁﬁqw%lﬁﬂﬂwﬂaﬁwmmzamﬂammﬁﬁﬁ
& afiz =l afty ey Shayen o @ TRER 7 2 FRis 65 E 63 T vud W
g &) sy mEcm, # AET AET W S s w3 9 e e vedr ot
W AwieT are § RUme vl ug off 59 @ $e wed Powwedle ot ff W
e 41 % g o) o vyl g F F dom RS F ge e € o o Wl
W Bt A e e Bt wndt Ry & i wr w fosegedio %
oo € 7 Wi fyudde gt Rl wad af W@Hﬁ'wmﬁﬁaﬂﬁm
e ?

mmﬁmﬁﬁaw&g:@ww.ﬂmwﬁﬁﬁ%wmm%ﬁ
PosampTho G & o WX B T SiT%ET g9 we oy vas e R
wRam R W 3200 frmdler Mmﬂﬁﬁmmmmﬁﬁaﬁqﬂﬁﬁﬂ
S w1 T &, fors T R o7 v e v &

R anfres ot - e o, 4 o oy & e R o & ot e
ol o SR W B Tee T eiRT weet B § we o o TR 973 g T
for el ot wre i @t Fdare ey wim TIRTET And Wt wa | S R TEN @ A



{122 sfvovuy fiere {30 arREEY. 2002

[oft anfrer frsy | .
e st 70E) £ 9 Affe ey i A W Yt A wst e S F, wr o
i ) ROYT B w1t MR 91 GRT far e 7

TRERfAl (4 ait v sieTer) | s welww, § oTod g S9 W @
PTG W & R & et ol e o o v
&1 wifbe wad s sy & SR TR TR o e anRy & | 9 aee )
Ryttt § 1% a8 ol aewi 9 woem ) w § aerR i ot wew @ aoar
T ST ¥ TR 9N F Juey o7 D7 g1 A S gy uw Rl €% wwg |t
TV ST & il O wf-wl e g i AR W S e & wrd Ry
I B ol W ) T B B IR BN ¥ AR 1 F | waforet w
e el s wee! @ wemy o § 98 T aoer o wRt gy I T
HUEE,; R AT g W 9 AT o Sy Sl 2R R wee E, S g ol
T el ¥, I B o U a9 BT W B

Ampunt Released by HRDF

*1264. Shri Balwant Singh Maina : Will the Chief Minister be pleased to
state the amount released to the Panchayats by the HRDF for the execution of
various development works in Jhajjar, Salbawas, Beri, Bahadurgarh, Badl, Kiloi,
Hasangarh, Mcham, Kalanaur, Rohat, Raj, Kaitapa and Yulana Constituencies, during
the period from 20th May, 1991 to 20th May, 1096 and from 22nd May, 1996 to0 27th
July, 1999 togetherwith the amount sanctioned and released during the period
from st August, 1999 to 31st August, 2002 7
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Construction of 33KV Sub, Station Sisat.
- *1222. Shri Puran Singh Dabrz ; Will the Chief Mirister be pleased to
state whether there is any proposal under consideration of the Government to
comstract & 33 KV Sub-station at Sisai in District Hisar 7
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¢ Construction of 2 Bye-pass at Gohana

#1212, Shri Ramesh Kumar Khatak : Will the Chief Minister be pleased
to state—

{2) whether there is any proposal under consideration of the
Government to construct a Bye-pass at Gohana; and

(b) if so, the time by which the aforesaid proposal is likelly to be
implemented ?
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Tmprovement In Power Generation

*1208. Ch. Ram Phal Kundu : Will the Chief Minister be pleased to
state whether there is any improvement in power generation by HP.GC.L.
duting the Jast three years; if so, the details theve of ?
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Up Gradation of Sub- Depot of Dabwaki

*1213. Dr. Sita Ram : Will the Minister for Transport be pleased to state
whether there is any proposal undet consideration of the Gt‘m:mmcut to upgrade

the Sub-depot of Haryana Roadways, Dabwali 7
uftaew wet, (9t ovelies g ) ¢ ey, of v o,

Government Polytechinc College, Pabnawa
*1223. ShriTej Vir Singh : Will the Chief Minister be pleased to State

{a) the present f_vositioii of fhie setting up of Governsment Polytechnic
College, Pabnawa, District Kaithal ; and

(b) whiher Government intends to start Guest Classes in the Government
Polytechnic, Nilokherd for the next acaderaic session ?
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Supply of A.dditinnal Electricity to Agriculture Sector

%1225, Shri Rajinder Singh Bisla : Will the Cluef Minister be pleased to

state —

(a) the sieps taken or proposed to be taken by the Government to
meet the increased electricity requiremnent inthe Agricultural Sector
dne o drought in the State ; and ‘

(b) the extra/addition power supplied to the Agricultural $ector from
1st July to 30th Septernber, 2002 as compared to the same period of
‘preceding year 7

e it (2 3t wasrer =feTen ) :

() arber-Raemar 2002 ot arafer & IR 9@ o Rufdt & o 9 ¢
TEroTelt B iy e & fory wfann Rrord el  fred o

Bt T s i ger A 6351 wre yfie efRe el 3 oraen

i Sl fed of shed o eyl & 16 e sRs 2o @
| BT E % e Y Rl o wren Ryt o1 fafier Rared f o &4
T et e Regrard] & Rreger Rrerer w9 ¥ vow WowEE 3

(@ T T % e o i e 200 sl yfre witfes ol smgf &)

e Ry, 2002 SR 836 Wiy e wfafe et
FgfT T Seslwaei w1 < Sife 36 Ty ofve ufife agwd
g1

ferereon

mﬂ'&wﬁﬁmﬁaﬁmﬁ%ﬁmﬁwm%ﬁwwﬁww
® g Ry e My W e
(@) i

1.

g & fft orfe weml amnia oo, EoEEE S TEET
el wweures g Rrgle ariie-feeee 2002 % 4R fiwer od 3
T oY @ gen ¥ 31.81 uftver erffree frorsh wearfi of |

Welg 2002 § 3% $ amfy F I TR ST FOkEm & aem 9
Tewmeret e A A wreny uideren @1 gt Rt o e 9w

=5



Freet 45 (1) & s vy o oo o wd g (1)31
srreifiEe gyl & Tl o ‘
ET T S & B T Een R SIS WY T, BT
T 12 R TEY Wie 9 e e e/ aHe uey
HIREE B e o g4 4 ¥ s et wdhe)
3. .. sty fire & e AT we @ fre @ afe e 8

4, i o o AR st SeT e avey/ et e #
‘ -aﬂ%ﬁ%ﬁmqﬁmﬁmmﬁWMHﬁi

(=) e Tl i
1. tmﬁf@wamﬁwmwﬁmﬁ?wﬁaﬁﬁﬁﬁﬁmﬁw
vt &

2, W%MWWW%W%WﬁW%W
110 Fopgre gfre 2 w1 w34 geedieew et & iy
T S v & v uE gfie wavee 2002 W & O GaR SR wefe
¥ gad Ty € 110 Fmare g3 o s e S ol e
vl & oy o v 2002 % W21 9% ST % g 49T ) W
& <t gfae 40-60 s e wiie afiRen wu ¥ SwiEe B

et 3 ) o) FRfRredl ) ot werd gy e P R v

() fors el 1w 2 T fRi BreemEd 5 smwR 50 e W
TOY e Wy B & oy frell ) avpeht et 1-6-2002 9 30-9-2002
GW?WWWT@’%I@mw&ﬁﬁ%wwwﬁfﬁwm%m
20083 T wWie ey s |

(@) woftey g o Te] argh, i aﬁaﬁﬁmﬁmmﬁﬁnﬂﬂi
o srfEme AT ST AT 31-10-2002 4o @ 7 R apwia 99 Sowaal
3 e WO 9 T & o el ey iRy o e | o i v W 9
P e SR & oy R o 8

(w3 arete ST FwE W A

(@ HeTHowHosEo o dle et 1 4T wiAwEH, TN FHTH Wiew F
W] T 0N 1 T WEENT SAIRIAY e TeiY w2 o o wipa @2 ¥
WeoTEoTHos S0 Eowte W SmT S Y1 W BT 9y v wmii

{&) e Torpy ST % amfipd e (TR) W Prafry wsed i gft
HieX o Tygae & g 1500/~ Fud ufy Poumedlo T f Hiew i Tyadwl &
forg 2000 wug gfe dogmedle F fRefe & w8 et & Rog 100/- ok ofy
ittt dioviodto T 30 Ty wf Ffeqmotie & S1fing wywr iR 1 yoraw
Eoah- st

(7 oy il & grEt W avE B ey Pues e



(132 T = [30 sragEe, 2002

Self Finance Scheme

*1211. Shri Amar Singh Dhanday : Will the Minigter of State for Education
be pleased to state whether there iz any proposal under consideration of the
Government to start Self Finance Scheme for the introduction of new subject in
Private Colleges in the State; if so, the object thereof ?
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Amount Spent under Sary Shiksha Ahh:ynn

*1233. Shri Nafe Smgh J undia Will the Minister of State for Education

be pleased to state — oo
(1) whether any amount has been sanctioned wnder Sarv Shiksha
Abhiyan during the current fivancial year, if 5o, tl‘u. dc:tax]s thereof:

and ‘ S
(1) the item on which the amount referred to in part *a” above it 1o be
spent during the aforesaid perod ?
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Opening of Schools nnder Sarv Shiksha Abhiyan

*1228. ShriPadam Singh Dahiya @ Will the Minister of State for Education
be pleased to state whether there is any proposal under consideration of
Government to open new schools under Sarv Shiksha Abliyan during the current
financial vear; if so, the number thereof ?

Foverorow Tt (eflo s R ) ¢ oft o, acheney farclier o o wff&raﬂaxﬁmﬁ
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Construction of Mundhai‘ and PDhani Hari Singh Minors

*1210. Shri Shashi Parmer : Will the Cheif Mimister be pleased to
state —

(2} whether there is any proposal under consideration of the
- Govemnment to construct the following new minors in Mundhal
Constituency —

(i) Mudhal Minor; and
(if) Dhani Hari Singh Minor
{by if so, the time by which the aforesaid mmc}rs are: likely to be
constructed ? \
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Mr. Speaker : Are you speaking on behalf of C‘anbres.-a Party alsﬁ ?
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1 have received notices of calling attention mwotion from Shri Bhupehdér
Smeh Hooda and three M.L.A s regarding retrenchment of the employees, the
sarne has been disallowed on the grounds that terms and conditionis of sexvice of

the employees do not form the subject mater of a calling atention notice.
Moreover, the matter is not of a recent occurrence.

I have also received notice of calling attention motion from Shrl Bhupender
Singh Hooda and four other MLL. As regarding supply of power to the farmers, the
saine has been disallowed on the grounds that the adequate power supply is
available to the farmers, for rabi erops. Moreover, in comparison to lagt year, there
is increase in the supply of powar to the farmers.

Hon'ble members T have received a calling attention netice from Capt,
Ajay Singh and other M.L.As regarding in-equs) distribution of water from Bhakra
and Yanuma Canal, the sarne has been disallowed on the grovnds that the matter
is not regent occurzence, that the dbargas and protests etc, do not forn the subject
matter of calling attention notice and that the matter is of a continuing nature.
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ﬁ%msﬂaﬁ@ma‘ra‘r-ﬁﬁn IPC 3 arer 228 o) ¥ froar 3—

“Whoever prints or publishes the name or any matier which may

make known the identity of any person against whom an offence

© w/s 376, Section 376-A, Section 376-B, Section 376-C or Section

. 376-D, is alleged or found to have been committed (hersafter in

this Section referred to as the victim } shall be punished with

mmprisonment of either deseription for a term which may extend to
two years and shail also be liable 1o fine™.
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sito wrraey g 1 st wETEY, ARG & WAl Gy T W G B
W T 3 & 90 &F o1 1 § Delhi Domestic Working Wﬂmﬁﬁ’s Fornum Versus
Union of India and others. T2 1994 5 worde & ofty 1903 & ue 3y femy wr ey
S P fay & o aemerr & i e A semee 3 e wide o v
T ¥ A PC ¥ A 228 (@ a gl B¢ ¥ ae B (eRs iea e
T [ e ot ot i aone @ v afge o ardafe womy o o
T W T WY R SWa W Aoty R T oy | S arfeat o g & o
TEEE WY € T & SO aeenT B R aieE) g A, W S veen
4 E & O 5 IPC o v 228 (Q) o g wie o anaE & faes unh &1 s
e, §2i $fMr @ RaF T In the report of the Regional Workshop on.
Gender and Law Enforcement held at Chandigarh on 23-24 Febmary, 2001, itis
mentioned--

“Sensitization in dealing ol rape cases: The Poliee should take
legal action aga'mst those whe publicize the name of the rape victim
without her permission, as it is already cngmzabie offence and
sensitization of the press™
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W TEOEAT "W & WiwY WEE, regarding break down of law and order and
failure of constitutiona! machinery in the State. Not only about five killings; five
killings, is one of the majn things, but there are others also. 1 Rule 66 and 67 of the
Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly
& ed B9 U 2 | And Rule 66 says: '

“66. Subject to the provigions of these rules, a motion for an
adjournment of the business of Assembly for the purpose of

- disenszsing a definite mattér of urgent public importance may be
made with the consent of the Speaker.™
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Prof Sampat Singh : Sir, this is a very derogatory remark to the Chair.
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'_“Thc: Law and Order situation in the State is deteriorating day by
day and the graph of heinous crime has gone up due to which the
. people of Harvana are feeling insecure and their lives and propertics
are at stake. The incidents of murders, rapes, decoities, robberies,
thefts, burglaries, extortions, kidnapping for ransom, car snatching
Cin day light (intermption ) lﬂotmg of passengers in the trains”
{(interruption) '
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Business in the Haryana Legislative Assembly % ¥ ugae Rj'nﬂT g | g forar
a' —
“Gz) the ‘moticm shall restricted (o a specific matter of recent ocourrence;

{xi) the motion shall not deal with any matter which is under adjudication
by a Court of Law;*
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is annatter of Law and Order in the State, Strike, Lock-outs, fasts and agitations and
matter of day to day administration do not constitute the Adjournment Motion.

This is a day to day administrative matter. (interruption Y Moreover, moze
than one notice of Adjowmment Motion cannot be raised in the house in a single
sitting, 55 7o St # wai wder f €1 You know the rights and dutics are co-
related (interruption) You have the right to move the Adjournment Motion, but
there are some grounds on which the Adjournment Motion can be wathheld
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(2} by or under the order in writing of the officer in eharge of ﬂrxe police
station or the police officer making the investipation into such
,offence acting in good faith for the purpses of such investigation;
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Mr. Speaker ¢ Police Officer has the direct power, You are not a Police.,
Officer. ' : ‘ C

S Firs e - ooy sy, Y 5 T 20 e ot ugd % e TS
¥ fermr & i “where the victim s dead or minor or of wosound ornd; by or with the

authorisation i in writing of, the next of km of the victim; (mtexrupuon) She is dead. ..
She is minor "

Mr. Speaker : Have you some authorization to disclose the
identification.? ' ‘

Prof. Sampat Sinph & $peaker Sir, please ask him whether he is having any
authorization to disclose the identifications ? He isaLaw Graduate and after that .
he is talking without anthorization. e
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FProf. Sampat Singh : Speaker er, without apy authorization hé ean-not
disclose the identification. ‘
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1 5 o R o weaT & | Sir, whether unconstitational things or unconstitutional
papers can be discussed in the House, (Inte'rmptxon)
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Mr. Speaker : Mz, Karﬂn Singh Dalm please sif down, It is m.auonal thing;
we should not discuss such type of matters in the House.

Prof. Sampt Singh ; We are already protesting against Section 228-A,
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- Prof. Sampt Singh : Sir, you have already disallowed their resolution that
was agamst the advice of the Hon'ble Supreme Court, against the IPC and against
the Honble Supreme Cowrt’s Judgement of 1994, The matter is closed.
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“Rape is an experience which shakes the foundations of the ives of
the victims. For many, its effect is a long term one, impairing their
capacity for personal relationships, altering their behaviour and
values and generating endless fear, Tn addition to the trauma of the
rape itself, victims have had to suffer further agony during legal
procesdings.”
Further, it is mentioned—
“In all rape traﬂs amnym:.ty of the vietim must be. mamtamﬂ:d ag
* far as necessary.”
TS % swe Y 16 S IS § | WE G Die @ R 1 We should
abide by the law . (Itermuptions)
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T T ey

M. Speaker : Hon'ble Members I have réceived a cailing attention notice
from Shri Karan Singh Dalal, MLL.A. regarding the non- -purchasing of paddy by
the Government Agencies in the State especially Faridabad district. 1 admit it.
Sarvshel Bhupender Singh Hooda, Bhajan Lal, Capt. Ajay Singh Yadav and Fitender
Singh Malik have also given a notice of adjournrnent motion. on the similar
subject which has been converted into Calling Attention Motion and they can
raise qnestions. Shri Karan Singh Dalal may read his notice
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Mr. Deputy Speaker : Hon'ble Members, now the Parliamentary Affairs
Mimister will move the motion under Rule 30, ‘

Finance Minister {Prof. Sampat Singh) : Sir, Theg 1o move -

That Bule 30 of the Rules of Procedure and Conduct of Business in the
 Haryana Legislative Asserably be suspended and Goverwment busimess
" be transacted on Thursday, the 3 1st October, 2002,

M Deputy Speaker : Motion moved

That Rule 30 of the Rules of Procedure and Conduct of Business in fhe
Haryana Legislative Assembly be suspended and Government business
be transacted on Thursday, the 31st October, 2002.

Mr. Deputy Speaker : Questionis —

That Rule 30 of the Rules of Procedurs and Conduct of Business in the
Haryana Legislative Assemsbly be suspended and Government busisess
be transacted on Thursday, the 315t Qctober, 2002,

The moiion was carried .
i
() SuTEmE g -
{3) =reremrel &% w9 g

Mr. Depaty Speaker : Hon ble Members, under Ritle 1. 3(13 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly,
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[ M. Deputy Speaker |

the Hon'ble Speaker nominated the fol!ownlg members to serve on the Panel of
Chairpersons —

1, Shri Balwant Singh Maina, MLA

2. ShriRajinder Singh Bisia, MLA -

3 Shei Ajay Siigh MLA

4 Bl Sarita Narain
(i) erefereny e

M Deputy Speaker : Hon'ble Members, under Rule 303 (1) of the Rules of
Procedvre and Conduct of Business in the Haryana Lepislative Assembly, the

‘Hon'ble Speaker nominated the following members to serve on the Committes on
Petitions —

1. Shii Gopi Chiand Gahlot, Deputy Speaker = Ex- officio Chairperson

2 ShrililaKrishan Mexriber
3. St Veena Chhibbay -do-
4, Shri Rajinder Singh Risla -do-
5. ShriZakir Hussain do-
(|)  wiEEER —

TreaTe FIR arpte el R et

Mr. Breputy Speaker : Now, the Secretary will make an apnouncenaent.
wfer : sy, # w Al werl aren Ry o SR e w
I v, 2002 9 gy e F oty fag ﬂ‘amﬁ‘rrwvrmmw@‘w#aawfﬁ%
& §, TEY HET B WA T @ i
September Session, 2002.
1 The Haryana Municipal (Second Amendment) Bili, 2002
2 “The Haryana Municipal Corporation (Amendment } Bill, 2002,

3 The Hdryana Murrgh Buffalo and other Milch Animal Breed { Preservation
and Development c;}f Ammal Husbandry and Dairy Development Sector)
Amendment, Bill. 2002

The Haryana Appropriation (No.3) Bill- 2002
The Haryana Appropriation {No. 4) Bilt, 2002,
The Haryana Shri Mata Mansa Devi Shrine (Amendment) Bill, 2002,

o TeaE) wd o T RO e

- Mr. Deputy Speaker : Hon'ble Members, now 1 repoﬂ thf: time. table of
various business fixed by the Business Advisory Conmnittes,
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The Conymities meet at 11.00.A. M. on Wednesday, the 30th October, 2002 in
the Chamber of the Hon ble Speaker.

“The Cominities recommends that untess the Speaker otherwise directs,
the Asgernbly, whilst in session, shall meet on Wednesday, the 30th October, 2002
ai 2.00 PM. and adigurn at £.30 PM. without question being put. On Thussday, the
31st October, 2002 the Assembly shatl meet at 230 A M. and adjourn after the
conchusion of the Business entersd in the List of Business for the day.

. The Commiltee after some discussion also recorranends that the business
on 30th & 31st October, 2002, be transacted by the Sabha as follows: —
Wednesday, The 30th Cctober, 2002 L. Obituary References.

{2.00PM) : 2. Questions Hour,

3. Motion under Rule-30,

4. Presentation and adoption of First
Repart of the Business Advisory
Comumittee.

3. Papers to be laidfre-laid on the
Table of the Hounse.

6. Presentation of four Preliminary
Reports of the Committes of
Privileges and extension of time
for presentation of the final reports
thereon.

7. Legislative Business.

Thursday, The 31st October, 2002 1. Questions Hour.
(930AM}) 2. Papers to be laid, if any,

3, Motion upder Rule-15 regarding
 Non-stop sitting.

4. Motion under Rule-16 regarding
adjournment of Sabha Sine-die.

5. Legislative Business.
6. Any other Business.”

Mr. Beputy Speaker: Now, the Parlamentary A ffairs Minister will move the
moton that this House agrees with the reconenendations contained in the First
Report of the Busingss Advisery Comnitiee,

Fipance Minister (Prof. Sampat Singh) : Sir, T beg to move —

That the House agrees with the recommendations contained in the First
Report of the Business Advisory Committee.
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Mr. Deputy Speaker : Motion moved —

That the House agrees with the recomnmendations contained in the First

Report of the Business Advisory Committee.
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Mr. Deputy Speaker : Question is —

That this House agrees with the recommendations contained in the First
Report of the Business Advisory Comnnitiee,

The motion wag carried.
& B AT W YW TG, G T G-

Mr. Deputy Speaker : Now a Minister will lay/re-lay papers on the Table of
the House,

Finance Minister (Prof. Sampat Singh) : - 5ir, I beg to lay on the Table— -

The Haryana Civil Services
{Executive Branch) and Allied
Services and Other Services
Commeon/ Combined Examination
{Amendment} Ordinance, 2002,
{Haryana Ordinatce No 2 of 2002).
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Sir. I beg te relay on the Table—

The Educaton Department Notification
No. 8.0. 38/FLA. 12/1999/3s. 8 and 24/
2001, dated the?Sth March 2001
regarding Harvana Aided Schools
(8pecial Pension and Contributory
Provident Fund) Rules, 2001 ay
required under Section 24(3) of the
Haryana School Education Act, 1995.

The Prohibition, Bxcise and Tawation

+ Department Notification Na. 5.0, 165/
- HAZOM975/8.64/ 2001, dated the 31st

October, 2001 as requived under
Section 64 (3) of the Harvana General
Sales Tax Act, 1973,

The General Administration
Department ({eneral Services)
Motification No. GE.E. 9/Const/ Art.
320/ Aend. (1Y/2002, dated the 30t May,
2002 tegarding the Haryana Public
Service Commission (Limitation of
Functions)Amendment  Regulations,
2002, as vequired under Article 320 (5)
of the Constitution of India.

The Animal Hushandry Departiosnt
Wotification No. $.0. 56/H.A_6/2001/
8. 17/2002/ dated the 10th July, 2002,
as required under Section 17 (3) of the
Haryana Murrah Buffalo and other
Milch Animal Breed (Freservation and
Development of Animal Hushandry
and Dairy Development Sector)
Act, 2001,

The Excise and Taxation Department
Notification Mo, 3.0. 58/FLA. 20/ 1973/
S. 64/2002, dated the 22nd July, 2002,
as required under Section 64 (3} of the
Haryana (General Sales Tax Act, 1973.

8ir, I beg to lay on the Table —

The Excise and Taxaton Department
Notification No. 5.0. 74/H.A, 20./ 1973/
8.64/2002, dated the 17th September,
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2002, as required under Section 64 (3)
of the Haryana General Sales Tax Act,
1973.

The Excise and Taxation Department
Nptification Ne, 8.0, 85/C. A 17/1908/
8. 12/2002, dated the 19th October,
2042, as required under Section 12 (3)
of the Lotleries {Regulation )} Act,
o 1998, T
. The 34th Annual Report of Harvana
'State  Industrial Development

Corporation for the vear 2000-2001 | as
required under Section 619.4(3) of the
Compaties Act, 1955,
The Grant Thilization Certificate and
Andit Report of Chaudhary Charan
Singh Haryanz Agricultural University,
Hisar for the year 19992000 as requived
under Section 34 (5} of the Haryana
apd Punjab Agticulture Universities
Act 1970,
The Annual Report of Harvana
Electvicity Regulatory Commission for
the years 199899, 190092000 & 2000~
01 a3 required wmder: Sub- para (3) of
Para IT of the schedule appended with
the Haryana Electricity Reforms Act,
1998 -

The Finance Accounts of the
Government of Haryana for the year
2001-2002 in pursuance of the
provisions of Clause (2) of Article 151
of the Constitution of India.

The Appropniation Accounts of the
Government of Haryana for the year
2001-2002 in pursuance of the
'pravisions of Clause (2) of Article 151
of the Constingtion of India.

The  Industries  Department
Notification No., 2/5/2-1B-11-99, Dated
23th May, 2001 as required under
- Section 7C the Interest on Delayed
Payments to Small Scale and Ancillary
Industrial (Amendment) Act, 1994,
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(i) TRT TS YA THoTwoTo & faw

. Mr. Deputy Speaker : Now, Shri Bhagwan Sahai Rawat, Chatrperson
Privilepes Conumittee will present the Second Preliminary Report of the Comimittee
of Privileges on the matter in regard to the guestion of alleged breach of Privilege
siven notice of by. Shri Puran Singh Dabra, MLA and Shri Padam Singh Dahiya
MLA against Shri Jai Parkash Barwala, MLA regarding taking of mock Chair in the
well of the House and showing bimaself as Speaker of the Assernbly, defying the
orders of the ¢hair and chaltenging and protesting against the nulling of the chair
constantly thus committing the conternpt of the House/Breach of privilege etc. by
Shri Jai Parkash Barwala, MLA on 5th March, 2002 and will also move the motion

for the extension of the time for the presentation of the final report to the House.

Shri Bhagwan Sahai Rawat, Chairperson Privileges Committee : Sir [
beg to present the Second Preliminary Report of the Committee of Privileges on the
matter in Tegard to the question of alleged breach of privilege given notice of by
Sh.  Puran Singh Diabrs, MLA and Shri Padam Singh Dahiya, MLA against
Shri Jai Parkash Barwala, MLA regarding taking of mock Chair in the well of the
House and showing himself as Speaker of the Assembly, defying the orders of the
chair and challenging and protesting against the rulling of the chair constantly
{has cormmitting the contempt of the House/Breach of  Privilege etc. by
Shxz Jai Parkash Barwala, MLA on Sth March, 2002,

Sir, T also beg to move —

That the time for the presentation of the final Report to the House
be extended up to the fivst sitting of the next session,

Mr. Deputy Speaker : Motion moved —

‘I'hat the time for the presentation of the final Report to the House
~be extended up to the first sitting of the next session. ‘

Mr. Depaty Speaker : Question is -

That the time for the presentation of the final Report to the House
be extended up to the first sitting of the next session.

The mation was carried.
(i) o ot g gt QoTHoTo & e

Mr. Deputy Speaker : Now, Shri Bhagwan Sahal Rawat, Chairperson
, inleges Comnnm:e will present the Second Preliminary Report of the Committee
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of Privileges on the matter in regard to the question of alleged breach of privilege
given potice of by Shri Rajinder Singh Bisla, MLA and Shri Ram Kuwar Saini, MLA
against Shri Karan Singh Dalal, MLA for obstructing and making wncalled for
remarks against His Excellency, the Governor on 4th March, 2002 and helping
oreatly Shit Jai Parkash Barwala, MLA in taking mock Chair in the well of the House
at the time when the Sabha was in Session, thereby contmitting the contempt of the
House/Breach of privilege ete. by Shii Karan Singh Dalal, MLA on 5th Match,
2002 and will also move the totion for the extension of the thme for the presentatmn
of the final yeport to the Houge,

Shri Bhagwan Sahai Rawat-Chairperson Privileg&i Committec : 5ir, Theg
to present the Second Prelintinary Report of the Committee of Priviieges on the
mmatter in regard to the question of aileged breach of privilege given notice of by
Shri Rajinder Singh Risle, MLA and Shri Ram Kuwar Saini, ML.A against Shei Karan
Singh Dalal, MLA for obstructing and making uncalled for remarks against Fis
Excellency, the Governor on 4th March, 2002 and helping greatly
Shri Jai Parkash Barwala, MLA in taking mock Chair in the well of the House at the

- time when the Sabha was in Session, thereby cornmiiting the comferapt of the
House/Breach of privilege ete. by Shri Karan Dalal, MLA on 5th March, 2002

3ir, I also beg to move—

That the time for the presentation of the final Report to the House
he extended up to the first gitting of the next Session.

Mr. Deputy Speaker : Motion moved —

That the time for the presentation of the final Report to the House
be extended up to the first sitting of the next Session.

M. Deputy Bpeaker : Question is —

That the tixﬁe for the presentation of the final Report to the Honse
be extended up to the first sitting of the next Session.

- The motion was carried. .

(iif) e o frg wnes, off epilie g oo sl fF wivar gHogdotsle
% g

Mr. Deputy Speaker : Now, Shri Bhagwan Sahai Rawat, Chairperson,
Committee of Privileges will present the Second Preliminary Report of the
. Conmities of Privileges on the matter in regard to the question of alleged breach of
privilege given notice of by Shri Bhagi Ram, MLA and Shri Pawan Eumar, MLA for
coming to/Temaining in the well of the House in utter defiance of the Chair and
continuonsly atguing with the Speaker, fying to manhandle the Watch, and Ward
staff and throwing a book towards the Chair by Capt. Ajay Singh Yadav, MLA
breaking a light box while rushing to well of the House, cavsing damage to the
Government property by Shri Dharambit Singh, MLA and vsing unparliamentary
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[Mr. Deputy Speaker]

words and wocalled for remnarks ete, in the House by Shri lagjit Singh Sanpwan,

MILA and therehy conmmitiing the contempt of the House/breach of privilege ete.

by Capt. Ajay Singh Yadav, MLA, Shri Dharambir Singh, MLA and Shoi Jagjic

Singh Sangwan, MLA on 5th March, 2002 and will also rmove the motion for the
extension of the time for the presentation of the fimal report to the Flouse.

... .ShriBhagwan Sahai Rawat-Chairpersen, Conunittee of Privileges : Sir],
beg to present the Second Prelirninmary Report of the Conpittes of Privilepes on the
roatter in regard to the question of alleged breach of poiviiege given notice of by
Shri Bhagi Bam, MILA and Shri Pawan Kumar, MLA for coming (o /remaining m the
well of the House in utter defiance of the Chair and continuously argiing with the
Speaker, trying to mashandle the Watch and Ward staff and throwing a book
towards the Chair by Capt. Ajay Singh Yadav, MLA breaking a light box while
rusking to well of the House, causing damage to the Government property by
Shri Dharambir Singh, MLA and nsing wsparliamentary words and uncalled for
remarks etc, in the House by Shri Jagjit Singh Sanpwan, MLA and thereby
committing the contempt of the House/breach of privilege etc. by
Capt. Ajay Singh Yadav, MLA, Shri Dharamobir Singh, MLA and Shri Jagjit Singh
Sangwan, MLA, on 5th March, 2002, '

Sir [, also beg to move —

That the time for the presentation of the final Report to the House be extended
up to the first siiting of the next Session.

Mr, Deputy Speaker ; Motion moved—

That the time for the presentation of the final Report fo the House be extended
up to the first sitting of the next Session.

Mr. Deputy Speaker : Question is —

That the time for the presentation of the final Report to the House be extended
up to the first sitting of the next Session.

‘ The motion was carried.
{iv) #0 veph Fii wlyor, otaeto ¥ fieg

 Mr. Deputy Speaker : Now, Shri Bhagwan Sahai Rawat, Chairperson,
Committee of Privileges will present the Second Preliminary Report of the Committee
of Privileges on the matter in regard to the question of alleped breach of privilege
given notice of by Dr. Sita Ram, MLA and Shri JTashir Mallour, MLA against Dr.
Raghubir Singh Kadyan, MLA for coming to/remaining in the well of the House,
téaring the book of Rules of Procedure end Conduct of Business in the Haryana
Legislative Asserbly, leading to arave misconduct and grave disorder, breaking a
light box in the House thereby commuitting conternpt of the House breach of privilege
etc. by Dr. Raghubir Singh Kadyan, MLA on 5th March, 2002 and will also move
the motion for the extention of the time for the presentation of the final report to

.. the. House.

[
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Shri Bhagwan Sahaj Rawat ~Chairperson, Cornmittee of privilepes : Sir, T
beg to present the Second Preliminary Report of the Cormittee of Privileges on the
matter in regard to the question of aleged breach of privilege given notice of by
Dr. Sita Ram, MT.A and Shri Jashir Mallour, MLA against Dr. Raghubir Singh Kadyan,
MLA for coming to/remaining i the well of the House, tearing the book of Ruiles of
Procedure and Conduct of Business in the Haryana Legislative Assembly, leading
to grave misconduct and grave disorder, breaking 2 light box in the House thereby
committing contempt of the House breach of privilege ete. by
Dr. Raghubir Singh Eadyan, MLA on 5th March, 2002, :

Sir ¥, als0 bag to move —

That the time for the presentation of the fina} Report to the House
be extended up to the first sitting of the next Session.

Mr. Deputy Speaker : Motion moved —

That the time for the presentation of the final Report to the House
be extended up to the first sitting of the next Session.

Mr. Deputy Speaker : Question is -

That the time for the presentation of the final Eepoit to the House
be extended up to the first sitting of the next Session.

The motion was carried

e ot
1. R eftaron sfafave (o apfedic ) fis, 2002
Mr. Deputy Speaker : Now, the Minister,of State for Urban Development
will introduce the Haryana Municipal (ﬁ1rd€ur)1cndment)3,111, 2002 and will also
move the wotion for its consideration, ¢ PEEE LT
(T Seirer) fasrars, 2002 wegg war g1
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Mur. Deputy Speaker : Motion moved—— """
That the Haryana Municipal {Third Amendment) Bil] be taken into
consideration at once, S ' .
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- Mr. Deputy Speaker : Question is—

That the Haryana Municipal (Third Avvendment) Bill be taken into
consideration at once.

‘The motion was carried,

Mr. Deputy Speaker : Now, the House will consider the Bill clause by
clause, ‘ ‘

Clanse-2
Mr. Deputy Speaker : Question is —
That Clause 2 stand part of the Bill.
The motion was carried.
Clanse-3
Mt Deputy Speaker : Question is —
That Clause 3 stand part of the Bill.
The motion was cartied,
Clavse-1
Mr. Deputy Speaker : Questionis—
That Clause 1 stand part of the Bill.
The motion was carn‘ec'i,
Enacting Formula
Mr. Deputy Speaker : Question is—
That the Enacting Formula be the Enacting Formula of fhe Bill.
The motion was carried.
| Title
Mr. Deputy Speaker : Question is—
That the Title be the Title of the Bill.

The motion was carried,
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Mr. Deputy Speaker : Now, the Minister of State for Urhan Development
will move that the Bill be passed,

I ForeT vy w1 (o} o i) © ww&r*ra‘mu ﬁ‘mﬁmfﬁw E—
5 iyt TR sy W)
Mr: Peputy Spesker ;: Motion moved —
R That the Bill be passed
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Mr. Depaty Speaker ; Question is -
That the Bill be passed.
The motion was carried.”
2. f&gﬁww@ﬂmﬁm{ﬁmaﬁaﬁaﬁa 2002

Mr. Deputy Speakey : Now, the Minister of State; for Urban Dwalopment
will introdnce the Haryana Municipal Corporation (Second Amendmcnt) Rill, 2002
and will also move the motion for its consideration.

Wﬁmﬁmuﬁ(aﬂwvﬁﬂﬁ) Surme ¥eten, # gRAT TR fm
(ferefT e ) e 2002 seqe war %

F 25 oft v e g
& 5 fadrw w g fraw far oy |
Mr. Deputy Speaker : Motion moved —

That the Haryana Municipal Corporation (Second Amendment YRl
be taken into consideration at once.
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Mr. Deputy Speaker : Please take your seat. (Noises and Interruptions)
Question i5—

That the Haryana Municipal Corporation (Second Amendment ) Bill
~be taken into consideration at once.

The motion was carried.

. MrDeputy Speaker : Now, the House will consider the Bill clause by
clauge.

1
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C!ause-z
Mr Deputy Spcaker Question is —
" ‘That Clause 2 stand part of the Bill.
' The motion was '.cai"?l'ieef.
Clause-]
Mr. ]}eputy Speulker: Qaestmms —
That Clause 1 stand part of the Bill.
The motion was carried.
Enacting Fornuila
* Mr. Deputy Speaker :Qu&sﬁ.cm m—m ‘ .
That the Enacting F omﬂé bé the Enacting Formula of the Bill,
The motion was carried,
Title . ) | ‘
S o v v - S e, 4 v P o e
of e e e, o v b e T FEN TR
ot o R v - Sy T, F v e 9 rer 3 A ¥ e
ofY Fuvezret ; e Ay, T B W o TR v w7 env Tides oA
TE WA AR |
Capt. Ajay Singh Yadav : No, Sic
Mr. Deputy Speaker : Question, s—
That the Tit}e bethe Title of the Bill.
The motion weas capried. e i i

Mr. Deputy Speaker : Now, the Minister of State for Urban Development
‘will move that the Bill be passed, . . .

whmmm(ﬁwm) ST n%‘m ﬁwmwwar -
| ﬁ? mm wﬁ"ﬁ T oy

Mr Deputy Speaker Motion moved.—
- ‘Fhat the Bill be passed.
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Mr. Deputy Speaker : Questionis— .
That the Bili be passed.
The motion was c'arrrcm’

3. ﬁmﬁ%ﬁmﬁm%ﬁm(ﬁwwm}ﬁa 2002

M, Peputy Speaker : Now, z Mimster will introduce the Punjab Passengers
and Goods Taxation {Haryana Second Amendment) Bill, 2002 and will move the
motion for its comsideration.

Finance Minister (Prof. Sampat Singh) £ 8ir, T beg to introduce the Punjab
Passengers and Goods Taxation (Haryana Second Amendment) Bill, 2002.

Si, Laleo beg to move—

‘That the Punjab Passengers and Goods Taxation (Haryana Second
Amendment) Bill be taken into consideration at once.

Mr. Deputy Speaker ; Moton moved-

That the Punjab Passengers and Goods Taxation (Harvana Second
Amendment) Bill be taken imto consideration at one.

Mr. reputy Speaker : Qucam:-n is—

That the Punjab Passengers and Goods Taxation (Haryana Second
Amendment) Bill be taken into consideration at once.

The motion was carried.

Mr. Deputy Speaker : Now, the House will cunsi&cr the Bill clause by
clause. : I

Clause -2
Mr. Depuiy Speaker : Question {s=—
: That Clause 2 stand part of the'Bi]l. . |
The moﬁorz was carried,
| Ciﬁﬁse -3
Mr. Deputy Speaker : Question is—-
That Clanze 3 stand part of the Bill.

The motion was carried:
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Mr Deputy Speaker : Question js—

* That Clause 4 stand part of the Bill
The motion, was 2arried,

Clause -1

Mr. Deputy Spea,ker Questmn I5s—

That Clause 1 stand part nf 1]1& Bill.

. The -mai‘icm was cetrried,
. - Enacting Formula
Mr. Depnty Epeal&r' : Question 15—
That Enacting Formila be the Enacting Formula of the Bl
o The -motion was corried.
Title
Mr. Beputy Speaker : Question is—
That Titlebe the Title of the BilL
The motion was carried.
M. ]‘jeputy Speaker : Now, a Minigter will move that the Bill be passed.
Finance Minister (Prof, Sampﬁt Singh) Sir, Ibeg 0 Tnove—
That the Bill be passed.
Mr. Deputy Speaker : Maotion moved-»~ ‘
That the Bill be passed ‘
Mr. Deputy Speaker : Question s
That the Bill ba passed.
The motion was carried.

%W%W(ﬁam}@mﬂﬁﬁm@wﬁﬁm
T S gl (afede) fam, 2002

M. Deputy Speaker : Now, the Finande Mimister will introduce the Faryana

Civil Services (Executive Branch) and Allied Services and Other Services Common/
Combined Examination (Arrmndnmnt) Eﬂl 2002 2nd will also move the motion for
its consideration.

Finance Minister (me. Sampat Singh) : Sir, 1 beg to introduce the Haryana

Civil Services (Executive Branch) and Allied Services and Other Services Comion/
Combined Bxarnination (Amendoent) Bill, 2002
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Sir, I also beg to move—

That the Haryana Civil Services (BExecutive Branch) and Allied
Services and Otber Services Common/Combined Exarmination
{Amendment) Bill be taken into consideration. '

Mr. Deputy Speaker : Moton moved

That the Haryana Civil Services (Executive Branchy and Allied
Services and Dthar Services C‘mrmo“./ﬂomb;ned Examination
( Airieridment) Bill e taken fnfo Gonsidération. '

Mr. Deputy Speaker : Question js e -

That the Haryana Civi} Services {Bxecutive Branch) ahd Allisd
Services and Other Services Conunon!Combmed Exanmyination
(Amendment) Bill be taken into considezation.

The motion was cairied, "™

Mr. Deputy Speaker : Now, the House will considér the Bill clause by
clause.

Clange -2
Mr. Deputy Speaker : Question fs—
| Tfh&t Clause 2 stand part of the Biil
The motion was carried.
Clause -3
Mr. Deputy Speaker : Question is—
That Clanse 3 stand part of the Bill.
The motion was éarried.
Clavse-1- -
Mr. Deputy Speaker : Question js
That Clause 1 stand part of the Bill.
The motion was carried,
Eracting Formula
Mr. Deputy Speaker : Question is—
' ‘That Enacting Forrmula be the Enacting Formula of the Bill.

The motion was carvied.
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Title
Mir. Deputy Speaker : Question is—
That Title be the Title of the Bill
The motion was carrfed.
Mr. Deputy Speaker : Now, a Minister Wwill move that the Bill be passed.
Finauce Minister (Prof. Sampat Singh) : Sir, I beg t0 FIOVE
That the Bill be passed.
M. Deputy Speaker : Motion moved—
 That the Bill 'Ba passed.
Mz, Deputy Speaker : Questionis—
That the Bill be passed.
The motion was carried.
5, f& sian s fedeaie s (sifsile) fren 2002.

Mr. Depuiy Speaker : Now, the Town and Country Planning Minister will
introduce the Haryata Urban Development Authority {Amendment) Bill, 2002 and
will also move the motion for its congideration.

T v s v i (o e i)« Rt el wy, el A
fergmrey wafiyaeeT (el ) fsae, 2002 gega wew g

# ofe oY WEIT T G—
ir 39 fdae g gewt fraw firgy <
Mr. Deputy bpeaker Motion moved-—

That the Haryana Urban Development Authonity (Amendment) Bill
be taken into consideraton at onee.

7} HiY o v (SfE) : wUTnE HetRE, o W evem W R wege o R §
& TF WEA 15 Y &8 Wil ¥ 1 Sweme ey, # w8 e awwan g 9 s o of R
TR &Y, Toel 9% ewﬁaﬁaﬂmwﬁ&&qwmﬁ%ﬁwﬁm
anfire } wedy oig faer ure HREMT TET | What are the objects ? What are the
reasons S TeEa, A0t ot wy wgd 2eh wily B aw o F frer ur wdefe
e & T wEd § TE w Tey o) wd d8wens o | 0 v wndw weaw e
weEd P S ol ey 9 O aY 8, 95 dh Wl 2]
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Mur. Deputy Speaker : Question ig -~—

That the Haryans Urban Development Amhonty (Amendment JBill
be taken imto consideration at once.

The motion was carried

Mr. Deputy Speaker : Now, the House will consider the Bill clause by
clause.

Clauge -2
Mr. Depusty Speaker : Question is—
That Clause 2 stand part of the Bill:

The motion was carried.
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Clanse -3
Mr. Deputy Spealter : Question i —
That Clause 3 stand part of the Bill,
The motion was carried,
Clause -1
Mr. Deputy Speaker : Question is—
That Clanse 1 stand part of the Bill.
The motion was coarried.
Enacting Formula
-Mr.. ])aputy Speaker ; Question is—
That Fnacting Formula be the Enacting Formula of the Bill
The motion was carried, |
Title
Mr, Deputy Speaker 1 Question g
That Title be the Title of the Bill.
The motion was carriad,

. My, Deputy Speaker : Now, the Town & Countw Plasring Mimister wil]
move that the Bill be passed.

IR Gar 19 AT Wl (o e fig) ﬁm?rrar A § —

o Bdyes arfe fvm o)
Mr. Del?.‘-!.t}' Iﬁﬂg@}ggr + Motion moved—

That the Bill be passed.
Mr. Deputy Speaker : Questonis—

: That the Bill be passed. = ..
The motion was carried.
6. f afcsres Tt (sframm arifsiie) fra, 2002

Mr. Deputy Speaker : Now, a Minister will introduce the Public Gambling
(Haryana Amendment) Bill, 2002 and will also move the motion for its consideration.

Finance Minister (Prof. Sampat Singh) : Sir, I beg to introduce the Public
Gambling (Haryana Arsendment) Bill, 2002,
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Sir, I also beg to move that —-

. The Public Gambling (Haryana Amendment ) Bill be taken into
consideration at once.

Mr. Depnuty Speaker : Motionmoved—

That the Public Gambling (Haryana Amendment ) Bill be taken mto
consideration at once.

Mr. Deputy Speaker : Questionis—

That the Public Gambling (Haryana Amcndmem ) Bill be taken into
com:derauon at onee.

Th:? molion was ccxrned

Mr. Deputy %peaker Now, the House wili ¢c>n51der ﬂm Bill clause by
clanse.

Clause -2
Mr. Deputy Speaker : Question, is--
“I'bat Clause 2 stand part of the Bill.
. The motion was carried.
Clause =i ‘
M. Deputy Speaker : Questionis—
That Clause 1 stand part of the Bill.
The motion was canfed. o
Enacting F&rmuia
Mr. Depmy Spcaker Question is—
That the Enacting Formula be the Enacting Formrula of this Bill.
The motion was carvied.
| Title
Mr. Deputy Speaker : Question is—
' That the Title he the Tite of the Bill.
The motion was carried. ‘
M, Deputy Speaker : Now, a Minister wilt move that the Bill be passed.
Winance Minister (Prof, Sampat Singh) ; $ir] 1 beg to move—
~That the Bill be passed.
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Mr. Deputy Spcgkpr : Motion moved-—
‘That the Bill be passed, o
Mz Peputy Speaker : Question s
That the Bill be passed.
The motion was carried. .
7. B SR (R8RTT e wegi) P, 2002,
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Now, 2 Minister will introduce the Haryana Casino (Licensing and Comntrol)
Bill, 2002 and will also move the motion for its consideration.

Finance Minister (Prof. Samapat Singh) : Sir, Ebeg o introduce the Haryana
Casine (Licensing and Control) Bill, 2002 and will also move the motion for its
consideration. ‘ " o

8ix, I also beg to move—

That the Haryana Casino (Iicensing and Control) Bill be taken into
comsideration at once.

Mr. Deputy Speaker : Motion moved -

That the Haryana Casino (Licensing and Control) Bill be taken into
consideration at onge,”

Mr. Deputy Speaker : Question is—

That the Haryana Casino (Licensing and Control) Bill be taken into
consideration at once. ‘

The morion was cervied.

T
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Mr. Depufy S.peaker : Now, the House will consider the Bill Clauze by

s

EEIR AT S

Clause.

Sub-Clause 2 of Clause-1
M. Deputy Speaker : Question is— .
That Sub-Clause 2 of Clause 1 stand part of the Bill
| That motion was carried.
Sub-Clause -3 of Clanse-1
Mr. Deputy Speaker : Question us—
That Sub-Clanse 3 of Clause 1 stand part of the Bill
Thar motion was carvied.
Clauses 2 to 36
Mr, Deputy Speaker : Questionis—
That Clanses 2 to 36 stand part of the Bill,
That motion was carried.
- Sub-Clause 1 of Clause-1
Mr. Deputy Speaker : Question is—
That Sub-Clause 1 of Clauée 1 stand part of the Bill
That motion was carried.
. Enucting Foremula
Mr. Deputy Speaker : Question js—
That Enacting Formula be the Enacting Formula of the BilL
The motion was carried.
Title
Mz, Deputy Speaker : Question is—
That Title be the Title of the Bill.

The motion was carried.



(196 Yo R [50 sr{av. 2002

Mr. D‘e:p-uty‘ Speaker : Now, 2 Minister will move that the Bill be passed.
Finance Minister (Prof. Sampat Singh) : Sir, Ibeg to move—

That the Bill be passed. |
Mr. Deputy Speaker : Motion moved—

That the Bill be passed.
Mr. Deputy Speaker : Question js—

That the Bifl be passed. |

The motion was corried,

Mr. Deputy Speaker : Now, the House is adjomrned 611 9,30 A M,
tomarrow, the 315t October, 2002,

13-23hf5~l {The Sabha then *adjoumed till 9.30 A.M. on Thursday, the
315t October, 2002).
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